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the Haryana Legislative Assembly :—

Bill No. 26—HLA of 2012

CHAUDHARY DEVI LAL UNIVERSITY SIRSA
(SECOND AMENDMENT) BILL, 2012

A
BILL
further to amend Chaudhary Devi Lal University Sirsa Act, 2003

Be it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows:—

L. This Act may be called Chaudhary Devi Lal University Sirsa (Second  Short title.
Amendment) Act, 2012.

2. After sub-section (2) of section 4 of Chaudhary Devi Lal University Amendment of

Sirsa Act, 2003, the following sub-section shall be added, namely:-- section 4 of
Haryana Act 9 of

2003
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“(3) The University shall not open any off campus centre and study
centre:

Provided that if the University has well maintained post
graduate regional centres with all the requisite infrastructure,
the same shall continue to be administered by the University.

Explanation.—For the purposes of this sub-section,—

() “off campus centre” means a centre of the University, by
whatever name called, established by it outside the main
campus, operated and maintained as its constituent unit,
having the University 's complement of facilitics, faculty
and staff; and

(i} “study centre” means a centre, by whatever name cailed,
established and maintained or recognized by the
University for the purpose of advising, counselling or for
rendering any other assistance required by the students in
the context of distance education.”.
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STATEMENT OF OBJECTS AND REASONS

In view of the judgement of Hon'ble Supreme Courtin Prof. Yashpal versus
State of Chhattisgarh case, the UGC requested the State Governments as under :—

(i) To take suitable steps for amending the existing Acts so as to bring the
same in conformity with the observations made by the Hon'ble Supreme Court of
India and adhere the same in all {uture cases.

(ii) To stop all the State/State Private Universities in the State from operating
beyond the territorial jurisdiction of the State in any manner either in the form of
off-campus/study centre/affiliate college and the centres operating through
franchises.

The Haryana Private Universities Act, 2006 has already been amended.
Since the State has developed a sound institutional network with as many as
30 Universitics, approximately 693 Colleges inclusive of Government, Government
Aided and Self-Financing Colleges, two Post Graduate Regional Centres, it does
not seem necessary for the State Univetsities to open study centres in the jurisdiction
of State also.

Hence, this Bill.

GEETA BHUKEKAL,
Education Minister, Haryana.

Chandigarh : SUMIT KUMAR,
The 24th August. 2012, Secretary.
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